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C rac.-,r diated OJated 8.4.2002 

done appears for the Applicant On 

call.8hri .Jena, learned Addl.Standing Counsel 

oints out that the applicant's husband was 

a Member of the Armed Force and she has filed 

the present C.A. seeking an emplirnent for her 

sn(not impleaded as party in this .A.), on 

compassionate grounds. The cases relat ing to 

rmed forces are not within the jurisdiction 

J the Tribunal and therefore, the C.A. is 

dismissed leaving liberty to the applicant to 
workit 	remedy in the appropriate forum. 

NO costs. 
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